
           
        

     

      
      
       
         
    
       

  

     
 

    
    
      
     
     
      
         
     
   
    

  

      
 

  

      
    
 

     
         
     
        
        
      
     
      
   
    
     
     
     
       
      
         
     
   
       
      

Comments on Consultation Paper on Formulation of a Regulatory Framework for 
Application-based Linear Television Distribution (ALTD) Services (Including Free 

Ad-Supported Streaming Television (FAST) Services) 

S.No. Email IDs Details of Stakeholders 
1 agilebroadband@gmail.com Agile Braodband Private Limited 
2 nd2552651@gmail.com Amitabha Acharjee , Amitabha Acharjee 
3 anjan.das090578@gmail.com Anjan Kumar Das, Sri Deep Cable Enterprise 
4 askcommunicationretail@gmail.com Ask Communication 
5 barun71.glp@gmail.com Barun Chakravarty, New Digital Enterprise 

6 joydebecn@gmail.com 
Birendra Narayan Barman, Birendra Narayan 
Barman 

7 thokchombobby72@gmail.com Bobby Thokchom 
8 bsp52.bp@gmail.com Burhanuddin Patel 
9 ccnbgr871@gmail.com Chandika Cable Network Bageshwar 
10 sr409650@gmail.com Chilwal Cable Network 
11 debalone@gmail.com Debayudh Cable Network 
12 kamalmelkani1994@gmail.com Divyanshi Cable Tv Network 
13 tamtadiwan3@gmail.com Diwan Cable Tv Network Diwan Chandra Tamta 
14 deydilip1911@gmail.com Drishti Cable Network 
15 info.echel@gmail.com Echel 
16 esridhar72@gmail.com Ediga Sridhar 

17 kanyalt6@gmail.com 
Friends Cable Tv Network Tribhuwan Singh 
Kanyal 

18 vijaykanthgandla@gmail.com 
G.Vijaykanth Ram Net Com (Digital Tv 
Services) Raam Unlimited Internet(Internet 
Services) 

19 sandhu.c2@gmail.com Harsh Cable Network 
20 vijaysingh.seatv@gmail.com Jai Sai Cable Tv Network Agra 
21 maaenterprisebprd@gmail.com Malati Cable Service 
22 220amanagarwal@gmail.com Mintu Lala Ji Cable Network 
23 7strnw@gmail.com Mohammad Tariq, 7 Star Network 
24 jayanta.tinu.babu@gmail.com Mr. Jayanta Sarma, Patikara 
25 pabandas847@gmail.com Paramananda Das, Barpeta 
26 pilla.venkatasai@gmail.com Pilla Srinivasa Rao. 
27 pradeepkumar.chelikani@gmail.com Pradeep 
28 bamaniya6263@gmail.com Punit Bamania 
29 nileshvasava162@gmail.com Pushti Cable Network 
30 dmridul46@gmail.com Raben Das, Barpeta 
31 dewrikishor@gmail.com Rajshree Cable Network 
32 ramendas893@gmail.com Ramen Das, Ganapati Cable Network 
33 ashit9853@gmail.com Rana Ghosh , 
34 sandeep.stbsales@realdigital.in Real Digital Cable Llp ( Agra) 
35 blmobile2013@gmail.com Sanjay Saha, B.L.Cable 
36 satyajitbanik77@gmail.com Satyajit 
37 anilsharma202425@gmail.com Sharma Cable Tv Network 
38 nspnishi2016@gmail.com Shivam Network, Shivam Vision 



    
       
        
     
       
        
     
         
        
      
    
      
    
    
    
    
    
    
    
    

    
 

  
    
    
    
    
    
    
    
    
    
    
    
    
    
    
    
    
    
    
    
    
    
    
    
    

39 umadas9864@gmail.com Simanta Das 
40 shabbuahmad77@gmail.com Sk Cabel Tvnetwork Kaladhungi 
41 skybroadbandlalpur@gmail.com Sky Vision Cable Tv Network 
42 dcntv78@gmail.com Sofior Rahman Dcntv 
43 srimanth78@gmail.com Srimanth Kumar, Rahul Star&Internet Services 
44 subodhpandey80041@gmail.com Subodh Tv Network , Agea 
45 sudhirbaruah@gmail.com Sudhir Malla Baruah 
46 sunilparmar677@gmail.com Sunil Parmar, Gtpl Jay Santoshi Ma 
47 pankaj.gtplcvpl@gmail.com Upama Cable Tv Network- Uma Das 
48 adityautpal345@gmail.com Utpal Aditya, World Network 
49 vipulhariyanibapukripa@gmail.com Vipul Hariyani 
50 jahidmalik87@gmail.com Z Cable Abram Valsad 
51 kuntlapatichandra@gmail.com 
52 bandarichandra36@gmail.com 
53 yuvarajk4@gmail.com 
54 kamdhenudn@yahoo.com 
55 balajidigicom92@gmail.com 
56 satish_siticable@yahoo.co.in 
57 mayankvashi@rediffmail.com 
58 mahendratank85@gmail.com 

59 megha.bharwad@gmail.com, 
rtannk@gmail.com 

60 gtpl.maninagar@gmail.com 
61 ananthaprasadchitrala@gmail.com 
62 deepen9972@gmail.com 
63 naidunidu@gmail.com 
64 bashashaikmahaboob0@gmail.com 
65 mrpatelchirag.23@gmail.com 
66 chandan5774@gmail.com 
67 prem.kshatriya1976@gmail.com 
68 dmalibasha@gmail.com 
69 abhi.reddy.y@gmail.com 
70 dharmrajjaiswal99@gmail.com 
71 dsivakumar1977dlv@gmail.com 
72 simmalapudi1@gmail.com 
73 jayeshchaudhary314@gmail.com 
74 nagapoojita2011@gmail.com 
75 adjadeja6481@gmail.com 
76 jituprajapati128@gmail.com 
77 chinthada.srao@gmail.com 
78 rdzala158@gmail.com 
79 kmronly94@gmail.com 
80 m.yuvi1234@gmail.com 
81 vijayalaxmistartvvinod@gmail.com 
82 yerukulamma28@gmail.com 
83 mallikarjunjangam96@gmail.com 



    
    
    
    
    
    
    
    
    
    
    
    
    
    
    
    
    
    
    
    
    
    
    
    
    
    
    
    
    
    
    
    
    
    
    
    
    
    
    
    
    
    
    
    
    
    

84 call9824451563@gmail.com 
85 citycable234@gmail.com 
86 raamunlimited2020@gmail.com 
87 srinuthava@gmail.com 
88 sriram.bhuma@gmail.com 
89 balajivista521@gmail.com 
90 yusufbakariwala@gmail.com 
91 ndtvmanagement@gmail.com 
92 nandyalcommunications@gmail.com 
93 nandyalcommunications70@gmail.com 
94 parapatilokeshgd@gmail.com 
95 skenterpriseanand@gmail.com 
96 shivamvgm7777@gmail.com 
97 sarodnaga@gmail.com 
98 yeswanthsrinu924@gmail.com 
99 sarvaraovijjapu@gmail.com 
100 bdawoodbasha.bmb3@gmail.com 
101 nishitpatel1@gmail.com 
102 kanupatel15@gmail.com 
103 shwetapatel7722@gmail.com 
104 javedabdul7246@gmail.com 
105 maruthicommunication123@gmail.com 
106 srisaicommunication8@gmail.com 
107 dawoodbandi02958@gmail.com 
108 parmarrahul4766@gmail.com 
109 baireddyramesh@gmail.com 
110 thatajinagolu@gmail.com 
111 neelkanthinfotech.cpt@gmail.com 
112 samadkhakhi112137@gmail.com 
113 chandangirnari1997@gmail.com 
114 jkworldvision.demo@gmail.com 
115 jkworldvision.odhav@gmail.com 
116 ganirudh70@gmail.com 
117 jayesh.modhwadia75@gmail.com 
118 abhi16shah@gmail.com 
119 dishacable433@gmail.com 
120 romitodedra123@gmail.com 
121 sukhdevbaspiya22@gmail.com 
122 b4brijeshgim@gmail.com 
123 slcnetworkkhambha59@gmail.com 
124 jkgtplcnamreli@gmail.com 
125 jkahir07@gmail.com 
126 shilpran1234@gmail.com 
127 yatrikoza00@gmail.com 
128 vipulh250@gmail.com 
129 ali8801428296@gmail.com 



 

    
    
    
    
    
    
    
    
    
    
    
    
    
    
    
    
    
    
    
    
    
    
    
    
    
    
    
    
    
    
    
    
    
    
    
    
    
    
    
    
    
    
    
    

130 ashoklchauhan61@gmail.com 
131 sunita.keisham1986@gmail.com 
132 dev9328954968@gmail.com 
133 sanjay143s@ymail.com 
134 jadejasandipsinh21692@gmail.com 
135 herojittakhellambam2@gmail.com 
136 bipulboraglobal@gmail.com 
137 msahir086@gmail.com 
138 rakesh211087@gmail.com 
139 oinambrananda@gmail.com 
140 chopendro8@gmail.com 
141 omichaudhari81@gmail.com 
142 luckychungkham1988@gmail.com 
143 navinbamaniya.34634@gmail.com 
144 agashingangom@gmail.com 
145 alberttakhelmayum44@gmail.com 
146 behulmoibungkhongbam17@gmail.com 
147 bakkapaparao@gmail.com 
148 manismaheshwari2222@gmail.com 
149 veereshb993@gmail.com 
150 kirankh700@gmail.com 
151 shaikroshanzameer65@gmail.com 
152 avndigital202@gmail.com 
153 murtuza.panzvani9@gmail.com 
154 meetrajjadeja39@gmail.com 
155 govardhan7363@gmail.com 
156 rajeshp8973@gmail.com 
157 dhruvilsagar08032002@gmail.com 
158 ahirr9532@gmail.com 
159 rszala700@gmail.com 
160 darabarniknik@gmail.com 
161 rajeshsejwani@gmail.com 
162 adpchannel2009@gmail.com 
163 rajkiransales.71@gmail.com 
164 mahipalsinhpsolanki@gmail.com 
165 manishcablevision0390@gmail.com 
166 patelbharatbhai0708@gmail.com 
167 murlimohanpitla@gmail.com 
168 hareshpanchal0423@gmail.com 
169 aswinbhaibhavsar764@gmail.com 
170 nasirshaikh96714@gmail.com 
171 cablenetbareja@gmail.com 
172 m85870320@gmail.com 
173 telugusreekanth9999@gmail.com 



Question No.1: What should be the appropriate definition and scope of Application-
based Linear Television Distribution Services, i.e., 'ALTD Services' in the Indian 
broadcasting context, taking into account terminologies available internationally? 
Stakeholders are requested to provide their comments with detailed justification. 

Answer 1: Application-based Linear Television Distribution Services, i.e., 'ALTD 
Services' can be defined as under: 

Application-based Linear TV Distribution Services (ALTD Services) refer to distribution 
services that distribute linear television channels through internet-based applications or 
digital platforms, enabling consumers to access live TV channels on devices such as 
smartphones, smart TVs, tablets, and computers, instead of through conventional 
cable, DTH, or satellite distribution networks. 

Question No.2: The 'ALTD Services' ecosystem involves multiple entities, including 
application providers, television equipment manufacturers, operating system providers, 
broadcasters, content providers, content aggregators and other technology or solution 
providers. However, the application provider appears to play a central role in the 
distribution of linear television channels across various business models. In this 
context, should the Application Provider be designated as the primary stakeholder 
responsible for obtaining authorisation for the provisioning of 'ALTD Services'? 
a. If yes, please provide detailed justification and supporting reasons. 
b. If not, please identify the appropriate stakeholder(s) who should be responsible for 
obtaining such authorisation, along with rationale. 

Answer 2: 

Yes, Application Provider can be designated as the primary stakeholder responsible for 

obtaining authorisation for the provisioning of 'ALTD Services' as its role is similar to 

that of a Distribution Platform Operator in the Linear TV Ecosystem. 


The application provider constitutes a central stakeholder in the Application-based 

Linear TV Distribution (ALTD) ecosystem, as it serves as the primary interface between 

consumers, content providers, and the underlying distribution infrastructure. The role 

performied by the application provider is integral to the delivery, accessibility, 

management, and monetisation of linear television services distributed over the 

internet. 


In this regard, the following justifications may be considered: 


A. Consumer-facing interface: The Application Provider is typically the primary point 
through which consumers access linear television channels, manage subscriptions, 
make payments, and avail customer support services. Consequently, the overall 



 

 

 

 

 

 
 
 

 

 

 

 

consumer experience is substantially dependent upon the functioning of the application 
platform. 

B. Control over presentation and discoverability of content: Application Providers 
exercise significant control over the manner in which channels and bouquets are 
displayed, organised, recommended, and made discoverable to consumers. 

C. Aggregation and distribution functions: Many Application Providers aggregate 
channels and services from multiple broadcasters or distributors onto a single digital 
platform. In effect, they perform functions akin to the distribution platform operators. 

D. Collection and processing of consumer data: Application providers may engage in 
collection, storage, and processing of consumer viewing data and usage analytics. 
Such data may influence targeted advertising, content recommendations, subscription 
offerings, and competitive market behaviour. 

E. Technical responsibility for service delivery: The Application Provider manages the 
technological infrastructure necessary for the delivery of live television services across 
internet-enabled devices, including user authentication, interoperability, and platform 
functionality. 

F. Relevance from a regulatory and consumer protection perspective: Given their direct 
relationship with consumers, Application Providers are well-positioned to address 
issues relating to transparency, billing practices, accessibility, grievance redressal, and 
compliance with applicable regulatory obligations. 

Question No.3: What should be the terms and conditions including fees or charges for 
the grant of service authorisation to the application providers provisioning ‘ALTD 
Services’ in India, under the ‘Television Channel Distribution Services’ as recommended 
in Annexure-II of ‘Authorisation Recommendations dated 21st February 2025’? 
Stakeholders are requested to provide their detailed comments including but not limited 
to the following conditions: 
a. Service Area 
b. Validity Period 
c. Eligibility Conditions 
d. Minimum Net worth 
e. Processing Fee 
f. Entry Fee 
g. Bank Guarantee 
h. Authorisation Fee 
i. Security Deposit 
j. Roll Out Obligations 
k. Any other terms and conditions 

Further, what terms and conditions/obligations should be put in place for foreign entities 
providing ‘ALTD Services’ in India? 

Answer No.3: The terms and conditions including fees or charges for the grant of 
service authorisation applicable on the application providers provisioning ‘ALTD 
Services’ in India should be in accordance with the recommendations made in 
Annexure-II of ‘Authorisation Recommendations dated 21st February 2025’. It is 
reiterated that the ALTD Services are Distribution Services and must be treated at par 
with other distributors in the entire ecosystem. 

a. Service Area: India 



 

 

 

 

 

 

 

 

 
 
 

 

 

 

 
 

 

b. Validity Period: 10 years
	

c. Eligibility Conditions: Indian Company/LLP/Joint Venture along with other conditions 
prescribed in Annexure-II of ‘Authorisation Recommendations dated 21st February 
2025. 

d. Minimum Net worth: Rs. 10 crore 

e. Processing Fee: Rs. 10,000 

f. Entry Fee: Rs. 10 crore 

g. Bank Guarantee: 5 crore or 20% of the Authorisation Fee for two quarters and other 
dues not otherwise securitized, whichever is higher 

h. Authorisation Fee : 3% of AGR 

i. Security Deposit: 1 crore 

j. Roll Out Obligations: 6 months 

Question No.4: What should be the common terms and conditions applicable for the 
authorised entities provisioning ‘ALTD Services’ in India, under the ‘Television Channel 
Distribution Services’ as recommended in Part-I of Annexure-III in ‘Authorisation 
Recommendations dated 21st February 2025’? Stakeholders are requested to provide 
their detailed comments on the following conditions: 
a. Renewal of Authorisation 
b. Renewal Fee 
c. Equity Holding and Management Control 
d. Restriction on cross-holding of equity shares/capital contribution between 
i. TV broadcasters and application providers provisioning ALTD services 
ii. Application Providers provisioning ALTD services and other DSPs 
e. Transfer/Surrender of Service Authorisation 
f. Sharing of Infrastructure 
g. Any other terms and conditions 

Answer 4: 
The common terms and conditions applicable for the authorised entities provisioning 
‘ALTD Services’ in India should be in accordance with the recommendations made in 
Part-I of Annexure-III in ‘Authorisation Recommendations dated 21st February 2025’. It 
is reiterated that the ALTD Services are Distribution Services and must be treated at par 
with other distributors in the entire ecosystem. 

a. Renewal period: 10 years 

b. Renewal Fee: Rs. 10,000/-

c. Equity Holding and Management Control: 
i) Restriction on cross-holding of equity shares/capital contribution TV between 
broadcasters and application providers provisioning ALTD services: Restrictions on 
cross-holding pattern as prescribed for the DTH service and HITS service should be 
prescribed for and made applicable to ALTD Services. 

ii) Application Providers provisioning ALTD services and other DSPs: No cross-holding 
requirements should be prescribed for between ALTD Services and other DSPs. 
e. Transfer/Surrender of Service Authorisation: Notice of 60 days 



 

 

 
 

 

 
 

 

 

 

 

 

 

f. Sharing of Infrastructure: Sharing to be allowed only in cases where Application 
Provider is same. 

g. Any other terms and conditions: As applicable to other Distribution Platform 
Operators. 

Question No.5: What should be the specific terms and conditions for the authorised 
entities provisioning ‘ALTD Services’ in India, under the ‘Television Channel Distribution 
Services’ as recommended in Part-II of Annexure-III in ‘Authorisation 
Recommendations dated 21st February 2025’? Stakeholders are requested to provide 
their detailed comments on the following conditions: 

a. Reservation of operational channel capacity by Vertically Integrated Entity 
b. Services (PS) offered by application providers provisioning ALTD services 
c. Monitoring and Inspection of facilities 
d. Supply of Information to Central Government/TRAI 
e. Contravention of terms and conditions of authorisation 
f. Any other terms and conditions 

Answer 5: The specific terms and conditions applicable for the authorised entities 
provisioning ‘ALTD Services’ in India should be in accordance with the 
recommendations made in Part-II of Annexure-III in ‘Authorisation Recommendations 
dated 21st February 2025’. It is reiterated that the ALTD Services are Distribution 
Services and must be treated at par with other distributors in the entire ecosystem. 

a. Reservation of operational channel capacity by Vertically Integrated Entity: Not more 
than 15% of the operational channel capacity shall be reserved for the vertically 
integrated broadcaster(s) of the entities provisioning ALTD Services 

b. Services (PS) offered by application providers provisioning ALTD services: Not more 
than 5% of the operational channel capacity shall be reserved for the Platform Services 
(PS) of the entities provisioning ALTD Services. 

c. Monitoring and Inspection of facilities: ALTD Service Provider shall provide necessary 
facility for continuous monitoring of the ALTD network at its own cost. The ALTD Service 
Provider shall ensure preservation and retention of all content including, Platform 
Service, programmes and advertisements made available to their subscribers for a 
period of 90 days; ensure its security and that it is not tampered with during such 
period. Central Government or its authorised representative may inspect the ALTD 
service facilities. Such inspection shall ordinarily be carried out after reasonable notice 
except in circumstances, where giving such a notice will defeat the very purpose of the 
inspection and in such cases, it may be carried out without prior intimation. 

d. Supply of Information to Central Government/TRAI 

i) The ALTD Service Provider shall provide information with respect to its service, 
equipment, network, systems, technical parameters, and any other relevant details as 
required by the Central Government/TRAI or their authorised representative from time 
to time in the specified format. 
ii) The ALTD Service Provider shall provide any information required by the Central 
Government or its authorised representative regarding Programme Content and 
Quality, in the specified format. 

e. Consequences for Contravention of terms and conditions of authorisation should be 
prescribed by TRAI. 



 
 

 

 

 

 

 

 

 

 

 
 

 
 

 

 

f. sharing of signals with Prasar Bharati should not be made a mandatory requirement. 

Question No.6: What type of assurance or certification mechanism should be 
prescribed for television manufacturers and operating system providers to ensure that 
applications provisioning ALTD services, (whether pre-integrated with television sets or 
made available for download through application stores or web platforms) are duly 
authorised by MIB. 

Answer 6: The following assurance/certification mechanism may be prescribed: 

A. Only registered ALTD Platforms should be allowed to get integrated with television 
sets and mobile phones. 

B. MIB should maintain and update the record of the registered ALTD Platforms. 

C. Television manufacturers, operating system providers, and application stores should 
be required to check and verify the licence of the ALTD Platform before hosting, pre-
installing, or enabling access to such applications. 

D. Television manufacturers and operating system providers should undertake 
reasonable due diligence to ensure that applications made available on their devices or 
app ecosystems are listed in the authorised registry maintained by MIB. 

E. Operating system providers and application marketplace operators should establish 
internal compliance mechanisms requiring verification of MIB authorisation prior to 
onboarding or continuing distribution of ALTD applications. 

F. Television manufacturers and operating system providers should be required to 
submit periodic compliance declarations confirming that they have implemented 
appropriate verification and monitoring mechanisms in relation to ALTD applications 
hosted or distributed through their platforms. 
G. In case of violation, a clear takedown mechanism ought to be prescribed whereby 
MIB may direct the removal, disabling, or suspension of unauthorised ALTD 
applications from television interfaces, operating systems, or application stores within a 
specified timeline. 

Such an approach would help balance regulatory oversight, consumer protection, and 
ease of doing business, while ensuring that unauthorised television distribution services 
are not proliferated through connected television ecosystems. 

Question No.7: What kind of assurance mechanisms should be instituted to ensure that 
the application providers authorised for provisioning ALTD services carry only those 
channels which are authorised/permitted by MIB for distribution in India. What kind of 
penalty/disincentive/deterrent be instituted for non-compliance? Provide your comments 
with justification. 

Answer 7: 
A. Only licensed television channels should be permitted to be transmitted or streamed 
within India through ALTD platforms, ensuring that all content distribution remains within 
the approved regulatory framework. 

B. To support transparency, channels should be required to provide copies of their valid 
licences to ALTD platforms. Accordingly, only those channels that are duly authorised 
for transmission or streaming should be allowed to be carried on such platforms. 



 

 
 

 

 

 

 
 
 

 

C. Further, all application providers should be directed to obtain the necessary 
permission from the Ministry of Information & Broadcasting for streaming licensed 
channels on their platforms. 

All application providers should maintain and prominently display an updated list of 
MIB-licensed channels that are permitted to be streamed or distributed through their 
services, thereby ensuring clarity, accountability, and compliance across the 
ecosystem. 

Question No.8: Whether there is a need to prescribe any specific terms and conditions 
for value-added services offered by ALTD service providers? If yes, what should be the 
terms and conditions? Stakeholders are requested to provide their detailed comments 
with justification. 

Answer 8: Appropriate safeguards must be put in place to ensure that Value-Added 
Services of ALTD Platforms are not misused as platforms for carrying out illegal 
activities such as gambling, money laundering etc. 

Question No.9: Whether the broadcasters/content owners providing or intending to 
provide television channels on ALTD platforms operating in India be mandated to obtain 
authorisation either for: 
• Satellite-based Broadcasting and/or 
• Ground-based Broadcasting 
along with its applicable terms and conditions, before entering into the agreements with 
authorised entities provisioning ALTD services to consumers? If yes, provide reasons 
with justifications. 

Answer 9: Yes, owners providing or intending to provide television channels on ALTD 
platforms operating in India be mandated to obtain authorisation either for Satellite-
based Broadcasting and/or Ground-based Broadcasting. Obtaining authorization is 
important because: 
A. It will ensure that their activities are carried out within a clear legal and policy
	
framework.
	
B. It will allow the Regulator to confirm that the ALTD Platform meets minimum eligibility
	
conditions, follows prescribed standards, and operates in a manner consistent with the
	
legal and regulatory framework
	
C. It will help maintain order in the sector by preventing unregulated or unauthorized
	
entities from entering the market, thereby preventing unfair competition or consumer
	
harm.
	
D. It will also enable consistent enforcement of rules, since only approved entities are
	
subject to defined obligations such as reporting, quality standards, pricing norms, or
	
content safeguards
	
E. It will improve accountability as Regulator will have a formal basis to monitor
	
compliance and take corrective action if required.
	
It will promote transparency in the ecosystem by clearly identifying who is permitted to
	
operate and under what conditions.
	

Question No. 10: In view of the availability of the pay television channels on ALTD 
platforms, what pricing methodology should be adopted for price parity of television 
channels across these platforms? Please provide detailed justification for your 
response. 

Answer 10: 
A. The Maximum Retail Price (MRP) for pay television channels should remain the 
same across all distribution platforms, including ALTD platforms, regardless of how the 



 

 

 

 

 
 

 
 

 
 

 

 

 

content is delivered. This consistency is important to ensure fairness and to avoid any 
pricing distortions or regulatory loopholes between platforms. 

B. To promote transparency and fair dealing, it should be mandatory for broadcasters 
and ALTD platforms to enter into Reference Interconnection Offers (RIOs). 

C. At the same time, both traditional distributors and ALTD platforms should be allowed 
the flexibility to create and offer their own channel packages, including bouquets, so 
that competition is driven by better service quality, user experience, and innovation 
rather than differences in pricing structures. 

D. Pay television channels that are offered as linear satellite services should not be 
made available free of charge through any digital or internet-based platform, where they 
are otherwise defined as pay channels. 

Broadcasters should not provide channel signals to any ALTD platform without a proper 
written interconnection agreement in place, and similarly, ALTD platforms should not 
distribute such channels without entering into a valid agreement with the broadcaster. 
All such arrangements should be clearly documented and be in line with the prescribed 
regulatory requirements. 

Question No.11: What obligations are required to be specified for the authorised entities 
provisioning ALTD services, with respect to consumer protection and grievance 
redressal mechanism, considering the different modes of service access such as smart 
televisions, websites, mobile applications etc.? Please provide your comments with 
detailed justification. 

Answer 11: ALTD Services are Distribution Services and must be treated at par with 
other distributors in the entire ecosystem. Regulations applicable on ALTD Services 
must be at par with those applicable on the Distribution Platform Operators i.e. 
Telecommunication (Broadcasting and Cable) Services Standards of Quality of Service 
and Consumer Protection (Addressable Systems) Regulations, 2017. 

Question No.12: With the revised guidelines now including multiple viewing platforms in 
audience measurement, stakeholders are requested to furnish their comments on the 
right methodology for integrating ALTD service data into the television ratings 
framework, as well as the proposed timelines for implementation, supported by detailed 
justifications. 

Answer 12: 
A. The expansion of audience measurement to include multiple viewing platforms, is a 
welcome move and leads to a more comprehensive and inclusive ratings framework. 
However, audience measurement should apply only to those platforms and channels 
that have obtained the necessary licences from the Ministry of Information & 
Broadcasting and are officially permitted to operate in India. As ALTD Services are 
accessible across multiple devices and viewership can be tracked at the individual 
device level, the measurement framework should ideally be designed to capture the 
complete user base instead of depending on sample-based projections. 

B. In addition, it is recommended that a two-year implementation timeline be 
considered. This would provide adequate time to complete the regulatory process, 
including obtaining the necessary licences from the Ministry of Information & 
Broadcasting and securing all other required approvals and clearances, which in 
themselves are likely to extend beyond a year. 



 
 

 
 

 

 
 

 

Question No.13: Under the revised guidelines, television distribution platforms and/or 
OTT platforms may publish periodic viewership data of broadcasters/channels they 
carry on their platforms and/or on their websites, without prior registration. In this 
context, stakeholders are invited to provide their comments on how such an 
enablement can be aligned with the proposed authorisation framework for application 
providers provisioning ALTD services, along with any related considerations. 

Answer 13: While the platforms have been allowed to publish periodic viewership data 
of broadcasters/channels they carry on their platforms, it is necessary that only those 
ALTD platforms are allowed to release data that have been authorized by the 
Government of India. If any ALTD Platform does not have authorization, then it should 
not be allowed to publish any data. 
Question No.14: Considering the scenario wherein application providers provisioning 
ALTD services may adopt a hybrid business model offering free and/or paid services, 
stakeholder comments are invited on how such services should be subject to the 
regulatory framework, particularly with respect to tariff, interconnection and quality of 
service aspects. Please provide your comments with justification. 

Answer 14: ALTD Services are Distribution Services and must be treated at par with 
other distributors in the entire ecosystem. Even if the ALTD Services adopt hybrid 
business models in future, the regulations applicable on ALTD Services must be at par 
with those applicable on the Distribution Platform Operators, with appropriate 
necessary modifications. 

Question No.15: Whether there are other issues (such as channel positioning on home 
screen, EPGs, revenue sharing, interconnection agreements including marketing and 
placement agreements, etc.), not specifically covered in this consultation paper, which 
may be relevant for consideration while formulating the regulatory framework for ALTD 
services? Stakeholders are also requested to share relevant international best practices 
or regulatory approaches, if any, along with appropriate justification. 

Answer 15: ALTD Services are Distribution Services and must be treated at par with 
other distributors in the entire ecosystem. Regulations applicable on ALTD Services 
must be at par with those applicable on the Distribution Platform Operators. 


	Page 1

